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A

NO..`>302¢pcxvl(3)/2024/31(1)ra024      `

i)_chradun, Diated    September  20, 2024

NOTIFICATION
I       \    `tJ't,  i

~            ~"    J'.           Miscellaneous

In  pursuance  of the  provisio'ri  of ,Clause  (3)  of Article  348  of the

Constitution  of hdia,  tpe  Gov8mor  is{\ pleased  tb  ^order  the  publication  of the`             `1        .-.-, i       ,rr

following English translation  6f-`.The tuttaralchand  Recovery  of Damages  to

Public and P'-riv.ate,Property Act, 2,0:Z'4'  (Uttaralchand Act No. 14 of 2024).

bytheGovei.£osrpo=:ie7d`t8T¥:i:eumttb=#8T2€.Le8£S]ativeASsemblyandassentedto`
..,                 tT                 `        ,                                                                         y          -

\r.-                           ~ ,                                                                                        J'                                                   i

TheUttarakhandRecoveryofDama'gestdPifbiicandPrivatePro`pertyAct,2024

quttaraland Act No. 14  of 2024)
A;rf      +

uAcf

to deal with all such acts- of violence al public places arid to control its persistence
and escalation and   to prQvide for, r`ecovery of dapages to p,ublic or private property
during  hartal,  bandh,  riots,  pndlic  cgmmotion,  ,protes.ts  or  thereof,  in  respect  of

I. prpperty and constitut,ion, pf 9lqims tr5b.\±pal.s. to -inv.estigate the damages_ caused and to'
.award compensation related thereto,           '     `

Be lit  enacted  .by  the  Uttarakhind  L.egislaturer  in' 'the. Seventy  fifth-year  of the
Republic o£India as follows:-    I                                                                                           J

.`

CHAPTER-I

pRELlrmARy

Short title, extent
and

commenceTnent

1.. ( I) This Act may. be called the Uttarakhand Recovery of   Damages to
Public and Private Property`Act, 2024.

(2) It extends to the whole of uttarakhand.
It shall come into force at once.,             ,T

-    Definitions

-                      11,,:

`                 i      ,                                   1`

L'            ,    h`,       i     .il

€"   I             i,            a

-' 2-In thj,s Acti unless th.e context otheru/ise requires:-               --

(a) "claims Commissioner" means-an officer riot below the rank of
Add itional Dist?icr Magi strate desigriated by the State:Government;`

~  (b.)  "ClaimsTrib.urial" means a claims.Tribunal constituted under            I
a       thisAct;nt               .?1L£T`     i          *'3                           +

]tc::TsasTo,:g;e;,::yeFe:s,oo,nsst,o[:I;uo.E5::rp€:::;ooTtj:i:,a:ea:srepdubb[¥c¥#£r

thereof;              *         .             -'r<.                 \

(d)  ''piscttier' sh.all have the same meaning `.as`in section  324(I) of  the
Bharatiya Nyaya Sanhita , 2023 (Act No. 45 year   2023).

(e) "pers`I)n" shall have the same meaning as in see.tion`  2 (26)  of-o`f the
Btiaratiya Nyaya Sanhita • 2023
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( f) "private property" means a movable or an immovable property ouned
and  controlled .by  any  person.or  any  re]igiops  body,  society  or trust  or
waqf,  which .is not public  property  under clause  ®  of section 2  of this
Act, or firms over which their owners have. exclusive and absolute   legal
right.;

(g) "public property:' means iny property, whether movable or immovable
and includes any machinery which is owned by, or in the possession of, or
under the control of-

(Ill)):heengi3 t:%ev=;net;t?for,      ,
(Ill)any loca,I authority; or                  i         ,                           A                               i
(IV) quy  corporation or a company as define.d  in  Companies Act,  2013,
established by,`9r`und,er, a'StateAct; of                                                    .-

(V)  any  institution, concern or undertaking  which  the  State   Government
may, by notification  in the'\dczzG'f/e.  specify  in` 'this behalf:`                     + ff?     '

Provided that the State Government, shall not specify any other institution.
concern  or  undertaking  under  this  sub€lause  unless  such  instfution,
concern  or  undertaking   is   financed  wholly  or  su.bstaptiauy  by   funds
provided directly or indirectly by the State Government or any other State
Government  or  partially  by  the  State  Governrnent  and  partially  by  the

. Central/State\Govemment or any other State Government.

CHAPTERTII

CLAIM PETITION, REVIEW OF CASES ANI) INVESTIGATION

Clairi petition forpublicorprivateproperty.
3.  On receipt of the report of concerned   circle officer of police which  is
based  on  First Information  Report  of the  incident and  other information
gath?red  in  the, meanwhile, the District Magistrate  or the Head of office
shalrtake immediate steps to file claim petition before the Claims Tribuml
for compensation, preferably within three months of the date of causing of

the +damage to the public ,property.

Review or Cases
' 4.  The Distri'ct collector or the C`ommissioner as the  case` may be, ishall

review  the  conduct  of claim  cases' filed  for`compen-sation{ on a quarterly
basis and send its report to the Government,

Monitoring ofCases
5. The Head 'ofthe Department shall monitor the conduct and disposal of
claims filed  for compensation and  give'necessary  directions to tno Head
of office Deriodicallv.

Claim petition forprivateproperty 6.  Private  property  owners,  whose  property  had  also  been damaged  in
such   incident,  after  getting  a  copy  of  such  report  from  the  SHO/SO
concerned  in  such  manner  as  per  rules  to  file  their  Claim petitions  for
compensation.            ,   t7i:

CHAPTER-III`

CLAIMS TRIBUNAL`, 'FUNCTI_ON AND POWERS           .            . _

Constitution of /iClaims..T`ribynal,7`'8~.L,,,:`=,fl`
7. (1) The State Govern-ment, by notific.at!on in the caLzette, coustinte one
or-mofe` damage  to  property  Claims  Tribiinal  hereinafter referred  to  as
Clairis Tribhnal .for such arch a§ m`ay be .specified  in the notification for

'    the purpose of.adjudicating upon 16laim   for c8mpensation in respect of

damages to any public property or F!rivate property or both and to perfoin
the functions assigned to it under this Act.            i
(2) Clains' riibunal shall 'consist bf such number of members as the State
Government may think fit `to appoint an`d where it consists of two or more
members, one of them shall be appointed as the Chairman thereof.

-(3) A person shall not be qualified for appointment to Claims  Tribunal
-unlesshehas.been::      u                t!        ,ntr.

I,.-`         n„     1.           ,                                                                                                       ],r!                                                                       .          ,                  ,

1``                                                           v'L,r     +
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h'"l,t. (i) a R,etd. District Ju,dj5e (as  Chairperson), or
(ii) ap oxpcer,ofAdditignal commissioner.Rank.(as  Member)       A
(4) vy`here two or more Clain}s Tribunals are constituted for any area, the
Stat?   Government,   may   dy   general    QrL  apecial    or.der,  .regulate   the

.,distribution of business among them.

-      Functionsandpowersofthe
c8;u(s]e)d[tt:h:I;::-iT6eodrugp°r};:teecp`ra:FesJr];:u#P:t::cd{edteen=i::`6:=ddan:3i:

Claims TriEl`thal   ' §ecti6n 3 and to` awal`d s+uifable compensatidn'relate¢ thereto.
I          =`         ,                                 -rot                            -.     `'``     i

\-`1,

(2)   Tkye   Claims   Tribpnal:`may,`   if  it.thi-nks   fit,   appoint   a   Claims
. _Commissioner.!o estimgtg, th.? damages `givd investigate liabi!jty to assist

~„      it inholding.q.`eri'in9ui.ry..     ,    h                  9.I

TC                        --,I       _.-,.J, -        (3)`  The  C.Iains^=Tribunal   may,  also  appoint  one  Assessor  in  every

district  as  the  case  may  be  to  a_s.sist. theTclalms  Commissioner  who  is
technically qualified to asses such damage`from ,the panel appointed by
the State Government.
11

(4)  The remuneration,  to`be  paid  to  the  person  or persons  under sub
section (2) and sub section (3) shall  in eHvery case be determined by the
State Goverrment. ."

'   1    (5) The Clains Commissioner and the Assessor may sect instructions
`r      from  \the  Claims  Tribunal  to  summon  the   existing  video  or  other

rec6rdirigsr,from private and public.sources to pinpoint the damage and
establish.7nexus with th? perpetrators of the damage.

(6)   The  Claims   Commissioner  shall  make   ai  report  to  the   Clainis
Tribunal.,within  a period  of three months or within the extended time,
if    any, ,granted  by\ the  Claims  Tribunal.. The  Claims  Tribunal  shall
dete'rmine\the-(iabilfty'aifefhearingi,theparties.

-          `(7) The clalms Tribunals m`ay;`subjectto any rules thatmay be made in

this bchal£`follow such summary`procedure as it thinks fit.

The Clains Tr'ibungi shall have anJthe powers ofa Civil Court for the

#i£::seesdJ%k;fifg::#:,I:neg°t:e°,:::c:::ry°fa::a:::inugct%::¥ednodca::n°tsf
and  material  objects  and  for 'such_ other  purposes  as  may  be p[eseribed;  .
and .the  Claims  Tribunal  shall  be  deemed  to  be  a` Civil  Court  for  all  the

purpos.es `of S;ection  21.5  apd  Chapter   XXVIII .of the  Bharatiya Nagarik
Sunksha Sanhita: ,`2023 `(Act-No. 46  Year ~.2023.).

1           '                    "      pRocEDURE OF CLAIMSTRIBUNAL

Application/claimi,etitionfor .tcompeiisation.'13Jt,Jrl'.'r-f
• 9.  (I)    Every  application/Claim  Petition  for  compensation shall  be filed

:-,#::sth::ecg:av:ira:::rfi3:get:in:ytos%Cfe?uftfeeasmaybeprescribed•       -        (2) All apz]1ications,'before the c-lairs Tribunal, otherthan application

mentioned in` si]b-section (1) shall be.stariped with a cout -fee stamp
prescribed by ,the State G6vernmen.t from time to time. Process fee in
the  fom  of court-fee  stamp  shall,  as. may  be  decided  by  the  St?teGovernment.fromtimetotine,bepaidforeqchwitne.ssctrparty

-'         '1                 ;-i. [.t€ummoned.

..     (3)`An  applic?tion  under  this ~secti.on  shall  be  presented  before  the
~           Clains Trib,unal  by the petitioner unless ,he Ls prevented 5y sufficient

-
:::::nifmbyai]?scaar:I:ft::a:::*yd'in:u[Ci:a;:t&:sabpfii?;.tionmaybe

Cause of action to 10. The cause of action for initiating steps would be acts causing damage
claim damage toproperty to public and private property.
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Who may initiate I I.  (1) Wherever-a  destruction, or loss or damage to public and private
the action for property  takes  place  due  to  hartal,  bandh,  riots,  public  commotion  or

claiming protests, the primary  responsibility  for initiating ttie ac(ion for claining
compensation for compensation   be'fore   the   Claims   Tribunal`  of  competent  jurisdiction,
public andprivate constituted und'E;'[ this Act, pi.eferably `within three. years of.occurrence.of
|]ropertv,and its

fie ina{`d;fit.shallbeas follows:.,                                     '          ir                 jl      ii     .:,-   time,i-nitI,
:*L`

ifI: (a)  for public property,'ithe responsibility would vest with tug hLea`¢ of the
Ofrice  exercising  control  over  the  property  damaged  during  and  as  a

'^, result of the bapdhs,  st+ikes, ribts, public  commotion  and protests etc.  In
Ii'y. i                   •`J`- tEhxee:':t:v:f:rub#;Cetfro:nJg:'#¥r::%:gyehthe:dH°efatdheo9%Cfc°er:re€E;:i

Exechtiv'e   ,sh-all    take    necessary    stej]s    to    file    Claim    Petition    for
6ompens-ation;

(b)  for private property,  the responsibility would vest with the owner of
the   private   property,   his  authorized   representative   or  trustee  having
exclusive  and  absolute  legal  rights  and  who  is  not  a  trespasser  of the

property dinaged;

(c) for pers`oml injury, the responsibility would vest with the,-
(i) person who has sustained the injury; or where death has occurred,
by all \or any of the legal {representativ.e.s of the deceased; or
(ii) `agent duly,authorized by thaperson injured or all or any of the legal
representatives of the deceased, 9s'the case may Pe.

(2) The Claims Tribunal may, upon information received from any person
or Lupon:its  6w])   knowledge;  take  sz/a:`mgro   cognizance  that  damage,

•       within[the meaning of this Act, has occitrred.

(3) The Claims Tribunel:inay )condone.,a.e.lay  in   filing   the Claim Petition
if the applicant shows reasolrable cause for the same.

Who may be joined
I

12.  Inca  Claim ,`Petition_  for  damages  tot-property,  the  Head  of office  or
.as res|]ondentsI( owner of the private property as the case may  be and in a Claim Petitionfu      for damages for the  injury.  the claimant shall  include as respondents,  the

persons.who within his .knowledge h'ad exhorted, instigated or committed
such  acts, the persons who  are so  n„ained  ip~the  report of the police,  the
names and designatiori of the persori  who exhorted or perpetrated the acts+    leading  `in  the  destructiori   or  dainages,  who   sponsored,   called  for  or'.exhortedthearitatibn.u,.

Notice to parties
i-f3.   The   Clalris   Tribunal   shall   send   to   the   respondents  a  copy.  of

applicetvion  tgg,e!her  with  a,notice  of t>he  day  on  which  it  shall  hear the
application.

The`tribunal =shall proceed ex - parte against the respondent who failed
to  appear befoxp the tribunal  despite finely  serving of the notice and the
tribunal  shall  attach.'thJe  property  and  direct the aiithorities to publish the
name,  address along with the  photograph of: the property with a waning
tfor Public at large, not to purchase the Property of the respondent.

Appearanpe ofpartiesand`riling ofwJrittedstatement 14.  The respondents, at orbefore the first  hearing or within such further
timetas the Claims Tribunal may allow. which shall not be later than thirty
days  from the date of servic.e of notices, .file a written statement dealing,
with  the  damages  claimed  in  the  claim .petition  and  any  such    written
Statement shall foin ,Dart of the record.

Method of
`15'=  The  Claims Tribunal  shall  decide trie matter .with  due  observance  of

reco rding evidence natural  justice  and  may  also.  take  evidence  on  oath  and  summon  the
document  as  required.

`
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Local InspectionI 16.  The  C!ains  Tribunal  may.  at  any  stage  of an  enquiry  tiefore  it  a-nd

I

after due  notice to  the  parties  visit  and  inspect  the  site  of the  incident or
•       anyfother place  or thing  which  iti  its  opinion,  is  necessary  to  view for a

-       I,.                       .                            i
prope`r decisio`h of the.claim pedtion.

i r     J    `-       `

lf.~A9j°hu:nrTn:nt°f, I    i:;1 i¥£onc:aft:;£]-:roa|eELars`e, fa°ai d¥#:f: hte°ar{bneg :::i:#; t:nt{ihe:
•When  adjouminent= is  grantedLon  appl`ication  the  Claims -Tribunal  may,

~    '                         -.     r`. `)make  such  order,  as-it  thinks` `fit.  with  respect  to  the  costs `occasioned by

'

'        the  adjournment.  In.any  case  not  more  than  three  adjournments.shall  be

•given to a party:

Provided   `that   the   Claim   Tribunal   shall   decide   the   claim   petition
expeditiously"d  in  any  case  within  one  year  of the  froming  of the-
'Ssues.            I..   `

Appearance       . I 8.  The Claims Tribunal  may,  in  its discretion,  allow any pady to appear

through legal :practitio`ner himself before it, through a legal practitioner during hearing of the case.,

Judgment andawardof 19.  (I)  The  Claims  Tribunal,  in  passing  order,  shall  record  concisely  in

judgment  the  finding on  each  of the  issues  framed  and  the  reasons  for
compelisation       (j,iI1•.I,IiI such finding and in.ake an award, specifying the amount of'compensation

to  be paid and shall  also specify the person' or persons jointly or severally
separately as the casermay be to whom compensation shall be payable:

Provided that the Claims Tribunal  may,  for reasons to be recorded,
award  an  'Exeinplary  Damages'  {o  a'n  extent  not  exceeding  double ofth;
amount of the 'compchsation liable to be paid:

`      Provided.furt'her that if any amount as con]5ensation has been paid,t:otvheem°mTn:ro:f€g:£[;VGa:evepmro£:n?a:¥sa::dnc!:j:#e:;::ih;:#::

agency  in this  behalf,  the  Claims  Tribunal  shall  adjust such  amount from
the amount of compensation so awarded :
•           Provided  also  that  the  compensation'  shall   not  b-e   les-s-than-the

market value of the property damaged on the day of inc`ident.

(2)  Where  compensation  is  awarded  to  two  or .more  persons,  under sub
section    (I) the,Claims Tribunal  shall`also  specify the amount payable toeachoffhem.,

As soon asithe order of recovery for damage is pass.ed the property of the
respondent to  be  attached  and  authorities  shall  be  directed  to  publish  the
name address along. with  the photograph of th.e :.property,   with a _waningfo.rpublicatlargenottopurchasepropertyattached.

(3)    i`he   claims   *ribunal    may    while   disposing   of  the   ;lalm    for
pompensation, make `such order; regarding costs and expenses incurred in
the protceeding as it thinks fit..

;4f)tnt:e¥h°:#Cp°e:::n:££°L.nbep:y:ii:munuiers::b-osfe§€::n(i)rfer:?::;andtheamoLintofcompensationpayableunderthesaidsubsection

_ respect  of the  perquanent  disab.Iement  of any  person  shall  be a minimum
i       sum of Two  Lakh rupees'.

(5) When an award  is inade under this section, the person.who is req#'ired
ro pay any amount in terqus of such award shall, within thirty days of'such-
award by the Claims Tribunal. deposit the entire amount awarded in such
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manner as the Claims Tribunal may direct.

I

(6) 'A  Claim  f.or compensation  under sub-section  ( I )  shall iiot be defeated
by reason of any. pegl9ct or,default of the person in lespect of whose death
or permanent disablement the claim  has  been  made and the quantum  of

uoin:Sg:'%::s;t;::|bal¥t°°Vi:b:9s:u%u:?ee;dth¥::SC:£sesn:t:d:;hs:dbs:h:a:reeno°c{,sup;efaT:rseonnt

A`tard of interest 20.~.Where any Clains Tribunal allows a claim for cpmpensation made

whbr6, any claim is under this Act,,such Tribunal may direct that ip addition to the amount of

allowed,.`f<` cornpensation simple Interest shall`also be.plaid at such rate and from such
date not.earlier than the date of making the`claim as it may specify in this
behalf.         .i                             `"                                                    i<''£.Principlesrelating

21.(I)_ThePrinciplesofabsoluteliabi]ityshallapplyo!ncethenexuswith
to assessing tlie the event that precipitated`the damage is establish?d.

amount df damagetopr'opertyanditsliability
(2)  The  liability rwill  be  bone- by  the  actoal  perpetratol.s  of_ the crime  or
instigate  damage  to  or  incites  giving  rise  to  the  liability  t.o  be  shared,  as
finally deterinined by the Claims Tfibunal.,

i,I         I      `   . (3) Dinages shall be assessed for,- .+'
•.       J~      I (i) Damages to public property;`        I

I,r~ (i i)I Damages to privatet property;
i (iii) personal injury;

•SL- (iv)  cost of the actions by the authorities.and  p'olice to  take preventive and
Other actions."                ,L

(4) For the purposes ofthjs Act, if: any person.has` suffered by reason of any

JIL

incident,`any injury or injuries` involving.-   ,

tar)ppr:vEghe:tfp#:::;rt::I.S:inh?t;::e:thereyeoHhehearfugofeitherear,
®) destfuc'tion or `permanent,iqpairing of the powers of any member or
J.Oiht;Or     `                                         ,,    ,.                  +

(a)e:esTCFdeinstagi:Egeun::i9aii°bfequd:eh::i:::aec:;ermanentdisab|ement

Finality of award
.

22.  _Every Order or award passed by;  Claims Tribunal shall be final and no
appeal is maintainable against such order before    ariy court.

Recovery of money 23'.  Where any amount  is due  from any person under in award, the Claims
as arrear of land Tribunal  may,  on  an  application  made  to it  by  the  person  entitled  to  the

reven ue           ` amount, issue a certificate for the amount to,the   Collector and the Collector
shall] proceed to. recover thesane  in  the 'same  manner as  an  arrcar of land
revenue.    `r                              .,   ,  '

Bar on jurisdictionorcivil-Courts
}`,f

24.  Where  any`Claims Tribunal  has  been constituted  for any  area, no  CivilCoulrts;hallhavejurisdiction{6entertainanyquestionrelatingtoanyclaim

_-,,.J' for comperis.ation which may`be adjudicated ripon.by th.e Claims Tribunal fo`r
that area, and no injunction.in respect of any action taken or to be taken by or
before 'the` Claims Trit)t]nal in re;6e\ct of thejt)lain for compensation shall be
`grahted bythecivi! Court.              '          ,`   ``-u

I                         ,  \   ,                  ,           I            f-,I

11

ry,9,i:::c::-dctrnj:sina! I |5aceper:icnege,di!fgy °ofr:gc}':;Fed'Pbe;i:i°encosnhca:i::t{n¥debn¥ed  by  the  criminal
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CIIAPTER-IV
/

mscELLAREOus

Power to make 26. The State Government may, by notification, make rules for carrying out
•      rules                 (       it. the\;D-urDosesJ6fthis Act.             I                                              I   -F,

Power'to remove 27. (1), If any difficulty arisesJn giving effect to the provision ofthi`s Act,
difficuLtfy   -   t the  State  Govemlrient  may  b;` a`hotified  order,  make s`uch. provisiohs,' nati,

`        vtrf inconsist`erft with'the p~rovisions of this Act as appear.to it tQ be. ne.cessary` ,or

`-H     -                     I      1~( Sxpedient.for\removingthe difficulty.         . t
(2)   No order un~der sub-section (I)  shall  be made after the expiration of a
period of two years from the commencement o'fthis`Act. `     `'                       I

(3) Every order made under sub-section (I) shall be laid, as soon as may be,
:before the State Legislative-Assembly\and the provisions of.sub-section (I)

A of section   23   A+  of  the   Uttar  Pradesh   General   Clauses  Act,   1904   (asi
applicable ih the State ofuttarakhand).

(4)WherethisAct-issilentorianrysubjectofproceedinEbefiifetribuTia'l,the
provisions 'ofLtcivil\Proc`edure code sh?ll apply on the same.,     r   `

Repeal and 28.  (I)  With  the  commencement  of  this  Act  any  other  existing  law  or
Savings Government  orders  corresponding  to  this  Act  are  hereby  cancelled   and

declared ineffective:
Provided  that  subject  to  the  provisions  of  thisAct  the  repeal  shall

noteffect:
(a) the previous operation of any such Government Orders or law or anything
duly done or suffered thereunder;

Q>) any right, privilege, obligation or liability acquired, accrued or incurred
under such Government Order or law;

(c) any penalty, forfeiture or punishment incurred in respect of any offence
committed against such Government Order or law;

(d)  any  investigation,  legal  proceeding  or remedy  in  respect of such right,
privilege, obligation, liability, penalty, forfeitue or punishment as aforesaid;
and any such investigation, legal proceeding or remedy may be instituted or
enforced and any such penalty, forfeiture, or punishment may be imposed as
if such Government Order or law had not been repealed.

(2)    Notwithstanding  anything  contained  in  the  provisoto  sub-section  (I)
anything  done  or  any  action  taken  under  any  Government  Order  or  law
repealed  by  sub-  section  (I)  shall  be  deemed  to  have  been  done  or taken
under the  corresponding  provisions  of this  Act and  shall continue to  be  in
foroe accordingly unless and until superseded by anything done or any action
tckeh under this Act.

Repeal and Saving 29. (I)   The Utt8rakhand Recov.Cry of Damages to Public and Private
of the UttarakhandOrdinahceNo.01or2024 Property Ordinance, 2024 is hereby repealed

(2)  Nothwithstanding such   repeal,   anything done by  or  any   action taken
underthe said ordiinnce  shall   be   deemed  to  have been  done  under  the
corresponding provisions of this  Act.

Byorder,

DHANANJA+  CHATURVEDl,

Principal  Secretary.
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STATEMENT 0F OBJECTS AND REASONS

todealwithallsuchactsofviolenceatpublic_places,toQontrolitspersist:`;ceand

} ,,escalatig^p, and to provide for recovery of dam'ages3to' pubnc oi private property \duringi,.

hartal,  banqu,  riots,  public .commotion,  protests .in  respect  of property,  it  was  found

necessary to provide fi;r the cons.titution 9f Claim Tribunals tQ investigate and detemine

thedanagecausedandto,awardcompensationinrespectthereof.

02.     Since the State LegislativeAssembly was not in session and immediate legislative

action was necessary to inplement the aforesaid decision, the Uttarakhand Recovery of

Damages to Public and Private drdinance, 2024, (Uttarakhand Ordinance no.  1  of 2024)

was promulgated by the Governor on March 16, 2024.

03..     This Bill is introduced to replace the aforesaid ordinance.
J

I

Pushkar singh Dhami'
Chief Minister
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